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Notification of Ministry of Food and 
Civil Supplies 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI NATHU 
RAM MIRDHA}: I lay on the Table: — 

(I)' A copy (in English and Hindi) 
of the Ministry of Food and Civil 
Supplies (Department of Civil Sup- 
plies) Notification S. O. No. 1035(E), 
dated the 13th December, 1989, pub- 
lishing the Pulses, Edible Oilseeds and 
Edible Oils (Storage Control) Fifth 
Amendment Order, 1989, under sub- 
section (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library. See  No. LT-559/90] 

(II) A copy (in English and 
Hindi) of the Ministry of Food and 
Civil Supplies (Department of Food) 
Notification 47/E. P 16(2)/88, dated 
the 13th January, 1990, publishing the 
Food Corporation o£ India (Staff)' 
(100th Amendment) Regulations, 1990, 
under sub-section (5) of section 45 of 
the Food Corporations Act, 1964. 

[Placed in library. See No. LT- 
410/90] 

ANNOUNCEMENT RE. GOVERN- 
MENT BUSINESS FOR THE WEEK 

COMMENCING    26TH MARCH, 1990 

THE LEADER OF THE HOUSE 
(SHRI M. S. GURUPADASWAMY): 
Mr. Chairman, Sir, with your permis- 
sion, Sir, I rise to announce that Gov- 
ernment Business in this House during 
the week commencing Monday, the 
26th March, 1990, will consist of: — 

(1) Further general discussion on 
the Railway Budget, 1990-91. 

(2) Further discussion on the Re- 
solution regarding Railway Conven- 
tion Committees Recommendations. 

(3) Consideration and return of 
the following Bills, as passed by Lok 
Sabha: — 

(a) The    Appropriation    (Rail- 
ways) Bill, 1990. 

(b) The    Appropriation    (Rail- 
ways) No. 2 Bill, 1990. 
(4) General discussion on Gene- 

ral Budget 1990-91. 

(5) Consideration and return of 
the following Bills as passed by 
Lok   Sabha: — 

(a) The Appropriation (Vote on 
Account)' Bill, 1990. 

(b) The     Appropiration     Bill, 
1990. 
(6) Discussion on the Resolution 

seeking dispproval of the Code of 
Criminal Procedure (Amendment) 
Ordinance, 1990 and consideration 
and passing of the Bill in replace- 
ment thereof as passed by Lok 
Sabha. 

(7)' Consideration and passing of 
the Constitution (Scheduled Castes) 
Orders   (Amendment)   Bill, 1990. 

DEMAND FOR A STATEMENT    ON 
NEPAL—Contd. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): What about the 
statement on Nepal? 

LEADER OF THE HOUSE (SHRI 
M. S. GURUPADASWAMY): Sir, may 
I repeat what I have said earlier? A 
statement on Nepal will be made by 
my colleague some time next week. 
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MR. CHAIRMAN: I think the whole 
House pays its tributes, all of us, 
from the core of our hearts, pay our 
tributes to all those gallant people who 
sacrificed their all so that India could 
attain freedom. 

We pay our heartfelt tributes to 
those great souls. 

STRIKE   BY      C. G. H. S. EMPLOYEES! 

SHRI RAOOF VALIULLAH (Guja- 
rat). Sir, I support what he has said _______  
{Interruptions).... 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Sir, it is 
very important. The Prime Minister 
is present here. He must make a state- 
ment regarding the strike of the Delhi 
Health Service people. 

MR. CHAIRMAN: He will be re- 
plying to the debate on the President's 
Address. He will cover everything in 
that. 

(Interruptions) 

BE. RESIGNATION BY SHRI DEVI 
LAL FROM THE CHAIRMANSHIP 
OF THE COMMITTEE ON IMPLE- 

MENTATION OF THE MANDAL 
COMMISSION'S REPORT 

 
SHRI V. GOPALSAMY (Tamil 

Nadu): It is none of his business. He 
j    need not speak about it. 
 
]        MR. CHAIRMAN: Please take your 
 seat. You have talked about it and 

he has heard it. What is the use of 
shouting? Let him reply. 

 


